Q."'& - > 1
GOVERNMENT o )

AMmy &
Housing & Urban Dev3|°

Ment D
Civil Secretarjag _ s / Srie:::\ment
ar
Notificatigy

St
Jammu, the \_L FEbruary, 2023

g'é + In exercise of theipowers Conferrg
50 /n:iTMunicipal Corporat.lon Act, 2000 (
a Ka-sh sub-Section 1 of Sgctlon 84 ang
feadG\Agt,r;rnme”t hereby notif

d by Sectio, 143
hereing

d to as the Act),
ub-Section 1 of Sectj thereof,
es the following rules for levy, assessment ang
Municipa| COrporations ¢

f Union Territory of Jammuy

mencement. (1) The
title and com
short

S€ rules shall pe Called Jammu ang
: property Tax (Municipal Corporation) Rules, 2023,

ir
Kashm!

hese shall come into force from 1 of Apri| 2025
(2) The

" Unless the context otherwise réquires, a reference to the “Act” shall
3, Definitions: ce to the Jammu and Kashmir Municipal Corporation Act, 2900,
mean a re:‘erenII mean a Form appended to these Rules. Words and expressions
and “Form. o Il have the same meaning as given to them |n. the Apt. For wordz
used herein -Sha not defined therein, the definition, if any, in the Jamr:\u1;7n0
and expresSl(_)rfs | Act, 2000, the Jammu and Kashmir ngelopment A|cé|ausesl
Kashmir Mumgp}?ashn{ir Property Tax Board Act, 2013, or in th.z (t;ennet:pretation
0i -
the Jammu.an of precedence, shall be used as an aid 4ing 1o
ct, 1897, in that o:;j‘zxprezsions’ the meaning shall be construed according
her words and ¢ : text.
chOerirO(:ustomary usage appropriate to the con

| | Value (TAV) of
. (1) The Taxable Annua ' i
ion of property tax. ( inancial year sha
3. Manner of calculal:ﬁnand fhe property tax due thereon gor‘ s.rltnoathese les
propert unc'jer thceordcance with the formula given in Schedu
be calculated in ac

i dance
ildi lculated in accor
, t of a building ca change to
ated in respec unless any chan
@) The property tax CaICLtl]laH hold for a block of thrge Yeartzl nces envisaged in the
Vi sub-Rule (1). abozzsssitated on account of the circums
Sueh calculation is ne

sian i ulation.
ct for allowing revision in such calc

[ to
hall continue
t April 2023, and s
¥ The first block shall commence from 1% April
Irst blo

ted
imilarly calcula
|| be similar
el Il 318 March 2026. The blocks sha
*Main in force i |
Sreafter,

| ir
t of the block shall have the

nt block,
1% day of the relevar » &7

n
mmenceme
4 ) New buildings coming up afte_r the ?grence to the ir liability to tax shal
P tax fiabilty calculated with rTeted inree years, the
Iespective of their having comp
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Jane from the date of commencement of the new
alou'atceorporation as a whole.
¢

the . s |iable to property tax f
fof puilding 19 y tax for only a part of th
a e yea
\/V“ers Opor“"”‘"I to the number of completed months and payrts rc;ftr::ol:t;dui
no

5 r :
el D" 4 shal b° ignored.
e

P i
(0 qure for asseﬁlsn}et';t i\"‘t’ collection of property tax. The procedure
) proc i Ch apter VIl of the Act, except insofar as it relates to the calculation

block of three years

ibe
pfescnl:ax due on @ property, shall regulate the assessment and collection of
f the
orOPerty o i
P g return under sub-section 5 of Section 88 of the Act. A person liable

¢ Form tax shall furnish to the Commissioner or the officer authorized by him in

ealf ihe particulars of thg property and the tax due thereon in Form-1 by 30"
s e ﬁnanCia| year to which the return pertains. It shall be accompanied by a
iay 0 ment in Form-2. Acknowledgment of filing of return shall be in Form-3.
o the acknowledgment along with the proof of payment of the second

coP ent of tax shall be furnished by 30" November in cases where the payment

otallm
!ns:;de n two instaliments.

r delay in filing of return. Failure to file return in due time, unless

penalty for €2 | e te
grevented b sufficient cause, shall, without prejudice to the interest due for delay
i paymenty make the Person f'rom' whom it is due liable to a penalty of Rs 100/- or
195 of the tax due, whichever is higher, for every month of default. The maximum
penalty shall not exceed Rs 1000/-. ,
7. Notice for inspection. The notice in terms of sub-section 8 of Section 88 of the 3
Act shall be in Form-4 and the date of inspection shall, unless there are reasons to
recorded in writing for giving a shorter notice, not be less than 14 days from the Vi
date of notice. s
8. Notice for assessment on best judgment basis. The notice in terms of sub- S
section 9 of Section 88 of the Act shall be in Form-5 clearly mentioning the liability
of property tax proposed to be determined and the basis thereof, and the date of
hearing shall, unless there are reasons to recorded in writing for giving a shorter
notice, not be less than 21 days from the date of notice. |
9. Notice for re-assessment. The notice in terms of sub-section 10 of Section 88 '
ofthe Act shall be in Form-5A clearly mentioning the additional amount of property ! np
' proposed to be levied and the basis thereof, and the date of hearing shall, ds
Unless there are reasons to recorded in writing for giving a shorter notice, not be ‘
55 than 21 days from the date of notice. | Iy
i 1as
:eoésr:;t'ce of demand. The notice of demand in pursuance of assessmer:t or
ecasesmem under sub-section 11 or sub-section 13 of Section 88 of the Act, as
May be, shall be in Form-6.
11-Appea| Ti i ' Board in terms of |
the Jamml; il such time the Jammu and Kashmir Property Ta'x oard | e
and Kashmir Property Tax Board Act, 2013 is constituted,
|

P
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in Section 132 and 133 of the Act shall be deemed
as a

to i
isional Commissioner of the concerned division

there’
€ the piv
(o€ jon from payment of property tax.
xe™ rtenant to t :
) 4 not appu a structure/building shall be exe

' H . m

o x| ere's @ Master Plan in force in the area, under whiF::th fraonm

y g Velopme"t on such vacant land is disallowed or if they have beer):
ultural Use &S P! 6-monthly cropping surveys of the Revenue
o all the PFOP?ft'es of Municipal Corporation and all places of worship
simﬂa‘rly, emples: masjids, gurudwaras, churches, ziarats, etc, and cremation ané
i udind hall be exempt from payment of property tax.

i roun®® ©
b .
y Government of India / UT Government shall be exempted

erty Tax. However, service charge at the rate 3% of the
hall be payable to the Corporation in respect of such

. db
ties OWne
Al Propement of Prop

a
fom P nnual value S

e
rOPemeS'
gy order of the Government of Jammu and Kashmir.
_ Sd/-
o (H. Rajesh Prasad) IAS
rous Prln(cj:IBal Secretary to the Government
ousing and Urban Development Department
S LsGOSMC/52/2022'01 (C.No 7074401) Dated: 24.02.2023
the: ;
Cop¥t0Ad gitional Chief Secretaries.

Al Financial Commissioners.

Director Ge

Al Principal Secr
| IMPARD, J&K.

é neral of Police, J&K.

4

5 Director General,

6. ammu, Kashmir & Ladakh), MHA, Gol.
1

8.

etaries to the Government.

Joint Secretary (J
Secretaries to the Government.

Al Commissioner/
principal Resident Commissioner, J&K Government , New Delhi.

9 Chief Electoral Officer, J&K.
10, Director, Anti Corruption Bureau, J&K.
1, Divigional Commissioner, Kashmir/Jammu.
g lellfgrperson, J&K Special Tribunal. '
0 " eputy Commls_5|9ners
X : mmissioner Municipal Corpora
161 D;:ector Information, J&K.

; AH‘;C;ZL Urban Local Bodies Jammu/ Kashmir. '

Regi s of Dfepartments/ Managing Directors/Secretary, Advisory Boards.

rar General, J&K High Court, Jammu.

19 Secre
N retary, J&K Public Service Commission/ BoPEE/SSB.

] giiﬁim Estates, J&K.

52. secreg;yAr chives, Archagology and Museums, J&K-
| 23- Oirector |'TJ&K Academy of Art, Culture & Languages.
; 22- Ge”eral’M & S8, University of Kashmir.

P anager, Government Press, Srinagar/Jammu.

/ rl\/ate
S
L ecretary to Hon'ble Lieutenant Governor.

tion Jammu/Srinagar.
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scretary to Advisor (B) to the Lieutenant Governor

S to the Chief Secretary, JaK
vaté = retary ‘ ' '
E;i\’f'te gzcretafy to F’rlnmp_al _Secrelary to the Government, HUDD
D ale Secretary to Commissioner/Secretary to the Government, GAD.

P"ivatebsite. HUDD.

Wwe { 2
|[C file. \ /%
gtock 0

\

(Thannaji Bhat)
_ Under Secretary to the Government
Housing and Urban Development Department
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Schedule-l

Formula for levy of Property Tax

Residential Property = 5% of Taxable Annual Value (TAV)
on Non_Residential Property = 6 % of Taxable Annual Value (TAV)
0

) =MTF

X LVF x ARF x FF x UTF x CTF x AGF x SF x\
~ OSF '

WNer: Municipa"ty Type Factor. Its value shall be entered in the formula as
UL : : 1
1' fo“mi'icipal Corporation '

value Factor. It is one tenth of theiunit area va‘\u‘e of land in Rs lakh
LVF i8 d as notified under J&K_ Preparation and Revision of Market Value
L analof 187 2011 as on 1% April of the base year of that block of three
‘et block from 1°* April, 2023 to 31 March, 2026, if the per kanal
jearse9 4 as on 4t April, 2023 as per the aforemgnhoned value gu_ldehnes IS
”hn it be entered as 6 in the above calculation and shall continue to be
tered aS 5 during the three financial years of the block.
is the built area or the vacant area in respect of which
1, ARF is f‘he. A rgabf;?r?gtjoc:éllct:ulated, as the case may be, in square feet. In the case
le tax iabily Is‘on built area, it refers to the total covered area of that floor In
of Propery t|axc;ase of areas with winter snowfall, the area of the attic shall not be
s fe?t. t?uilt—up area. In the case of Property tax on vacant land not
ourie? Int i0 a building, the area of the vacant land in square feet s.hall be
appurtznslm the case of Pr(')perty tax on vacant land appurtenant tq a building, the
:?ttezrfo benentered in the formula shall be the area, in square feet, in excess of two
iimes the built-up area of the ground floor.

- : d
L FF is floor factor. For calculating the liability of d|fferent ﬂoors‘ ar;c; ;loe:‘cz;abrl\;\an
abutting the building, the floor factor shall be entered in t1he formula
a  Residential buildings including flats .

4

5
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|

| i .

i ¢ buildings:

i Olhe Ground floor : ;

| . 1. First floor : 0

| 2. gecond floor : 0-8

| 3. qhid floor and above e

: nd . :

5. yacant |a : 01
Basements for all types of buildings: 05

I
e Type factor. For vacant land appurtenant t

.« Usad I

5
yTF g that of the building itself. Where diffe .
- gamé , . rent portions of e
mediffere"t uses, propﬁrtg tax for the built-up area as well as thibtuﬂdmg are put
t0 e ant.area sha The serlJarater calculated, proportionatel ?gable vacant
apfier a articular use. | e value to be entered in the formula fgr‘d'ffr e
une> 1l be as follows: ifferent usage

| 0 a building, it shall be

tYPesgesidential apartment/ flat | 2

& pesidential house :

, . ot ' 25
|ndustnal (Manufac uring) : ]

C. |n5tit‘utionaI/Public/ Semi Public : :

d. commercial, except 3 star and above Hotels, : :

’ Towers & hoardings :
3 star and above Hotels, | .

Towers & hoardings.

_cTFis the Construction Type Factor. Its value shall be entered in the formula as
follows, pased on the predominant and substantive nature of the construction:

.  RCC construction : 1
b. pucca (without RCC) construction . 0.9
c. Prefabricated structure . 0.8
d. Kuccha/BamboeNVood/T in Structure : 06
1. AGF is Age Factor. The value for this factor shall be entered in the formula as
follows:
a, 0-20 years old 1.00
b.  20-30 years old 0.90
¢ 30-40 years old 0.80
d. 40-50 years old 070
& 50-60 years old 0.60
£ More than 60 years old 0.50
% SF is Slab Factor. The value of slab factor shall be entered in the formula as
?HOWS based on the total built-up area calculated as indicated at 3 above.
* Residential houses/ apartments . 0
5 Upto 1000 sft '_ 0.75
i Above 1000 sft upto 1500 sft Y

i Above 1500 sft upto 2000 st
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Above 2000 sft upto 2500 sft

W apove 2500 sft upto 5000 sft ': 11133
i o 7000 Y

usage types

other o 100 st |
b- \ ,Ligove 100 sft upto 250 sft ?)'57)%
i above 250 sft upto 500 sft : 1'00
iil. Above 500 sft upto 1000 sft .. 1'_15
V. pove 1000 sft upto2500 sft e
e Above 2500 sft upto 5000 sft ; 15
\X: Apove 5000 sft : 20
ccupancy status. The value of this factor for built-up properties shall be
9 0sF 15 0 the formula as follows:
" antered ‘geh‘,occupie('l for more than 6 months 0.75

v
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Form-2

Proof of Payment

[

uPN:

e of applicant:

Na

A

f payment (Advance tax/Tax
i e? apssessment/Tax on Re-

f
ggsgssment/lnterest & Penalty

/
pmount paid

le 5] (sub-section 5 of section gg Munici
gee RU '¢ipal Corporatig
N Act,2000)

Receipt no-

Dated

e
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Form-3

Acknowledgement of filing of return

[See Rule 5] (sub-section 5 of section 88 Municipal Corporation Act,2000)

?{eturn No. Date.
AN ———— -
::?:16 ofo\,\;ner/OCCUPant Amount paid
eSS ————
Receipt No. _
Receipt Clerk,

Municipal Corporation

o

Scanned with CamScanner



Form-g
Notice for Inspection

RUIe 7 SUb‘Sec n
[See ] ( tio 8 of SectIOII 88 IV\l nlcipz‘
:rporat‘on Act

ol InSPECtion

a ' e f
p Notic

- Commissioner,

Municipal Corporation .......
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Form-5
Recofd the refusal/Notice for Assessme
nt of tax ¢
N bes

ule 8] (sub- '
[See Rule 8] (sub-section 9 of sectjoy, gg Mun tjudgment basis
\Icip

a
| Corporation Act 2000)

ier
W/occllp

I

.\
,A«‘Pem’ T B
] — | Email Id Mme\; ==
o | Address |
‘ [ ) ‘
) Taxable
_—" Area Property Tax "
Value With Service Ch / Ta)(/ service Penn"}'/Rebme Net payabl
arge | chargealready fifany s

T factor F1to F9| payable paid LA
| 7
:;(UB'
a] Public '
e others

I— -

d Officer to enter in to t he premisé
de to the best of my knowledgt
rting document by or befor
ed tax shall be paid withi

ner has refused the undersigned/ Authorize
/measurement) SO the assessment is ma
being heard to furnish response along with suppo
d that Tax so assessed has been accepted and reassess

aty declared that the occupier/ow
o inspection (Survey
rlcupier is given an opportunity of
.falling which, it shall be presume

N
%

Commissioner g Authorized Offig
Municipal Corporatio
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e

PAN No.
Email Id Owner Name
Address
- |
Property | Area i
Property | Amonme |
AssesSEd Tax( Reassessed | Tax/ y f;\]lc'nTount Difference{ Penalty | Net
Ared Ssrwce Service servai:é payable
i argesd charges charge
assesse Reassessed | Paid

BN .

| 1]

an

correct/under assessed to the tune of
y. Owner/Occupier is given an opportunity of being heard t

the Property Tax return is found to be in
failing which, it shall be presumed that Tax s

ety Tax is reassessed and is payable along with Penalt
i eponse along with supporting document by or before ..o
i has been accepted and reassessed tax shall be paid within 30 days.

odom scrutiny,

Commissioner / Authorized Office
Municipal Corporatio
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Form-6

Notice of demandg

p-section 11 &13 of
yle 101 (su of sectio
(5¢¢ R n 88 Municipal Corporat|
on Act, 2000)
Bill No.
W
_1|Year DatEd.
eﬂna“‘"
JoccVP i - - )
R date of receipt of Bill/33 days if by post from th
pfro” ¢ e date of dispatch of Bill
bl
o - — - '
P PAN_NO' - Owner Name

// Email Id : Address

; -

f T area Taxable - Property Tax/ | Tax/service [Penalty/Rebate| Net Property
value with Service charge charge already [ if any Tax/ Service
factor F1to F9 payable paid charge payable

.-:aﬁﬂ]

f

51t/ﬂ3t L — | —

ol House /—/

tmona]/Public

4y others /// ]

caal //// -

ind ///_,—J/—J///
d for Property Tax for the year period-

%o Dema

I | Property Tax /iService charge

3 (a) Rebate@10%

(b) Remission _,/
i | Previous Arrear Amount for the period /.-/’/";/,/l/
L | Interest Amount
' Previous Cred : B —
1
§

\

Amount Payable on due date //
Amount Payable after Due Date /

Amount still at credit

l .
- rking Day>:
o M on all wo
\ ICipal Corporation Treasury is open from 10.00 t0 01.30 P o

ner Municipal corporatiof:
’ h cheques:

gl
) - 1eSsho . L
0 uld be drawn in favour of Commissio

Sati in suc
s cheques should be including the discount charged ins

g
§
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!
e shall be constructed to have been received wit;
ific < oi :
At Jly this rebate is gIVeN if payment of the bi] is made with: e date the Posting and
n

'rsi“ which the bill is an interest@ 1% per month sha|

’Eaﬂnancia‘ year to which the bill relates. ne month of the close of
e .
e notice of demand/recovery of property tax will not confer any right on the person paying th
. N _ .
qyone €IS to claim validation of unauthorized use/construction at a [ater date an; tie Sea:x i
T § .. elis
out any prejudice t0 the rights of the Municipal Corporation to take any legal action including that

fdemolition in respect of such unauthorized use/construction.

pcase any your payments have not been adjusted, please do come with original receipt given by the

vunicipal corporation.
st always mention Unique property No. /date name of house and demand No. in all correspondence.

tisrequested that this bill be presented while tendering payment.

Bill Prepared By Bill Checked By Authorized Officer
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